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BEFORE THE HON'BLE NATIONAT GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

GINAL APPLICATION No.17 202slEZ

in The Nlatter of:
t*,
*/

.ll _-j-
'< i::t

*

fJ

Dharmender Chaudharv & Ors.

... Applicants

Versus

State of Bihar & Ors.

Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT

NU]VIBBR 05, M/S TRANSDAI\,{ODAR MINING PVT. t-TD

I, Uday Singh, Son of Late Nara3ran Singk, aged al:out .... years, by

faith- Hindu, by occupation-business, anci resiciing at Viliage-

Khemda Barun, District- Aurangabad, Pin- 824712, do hereby

soiemnly affirm anci submit as foiiows:-

1. That, by virtue of solemn order dated 25.03 .2025 passed by the

Hon'ble National Green Tribunal the respondent no" 5 has been

impleaded as party respondent in the instant original application

and accordingly notice issuecl notice. I am well acquainted ln'ith

the facts and circumstances of the case and competent to sign,

swear and afllrm this counter a.flidavit.

2. That this affidavit is filed in obedience to the Solemn Order dated

25.A3.2A25, passed by the Hon'-hrie Nationai Green Tribunai,

i,,

2 2 unY u25 2
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Eastern Zone Bench, Kolkata, directing all

tile counter- atfidavit.

to

3. That the instant original application \,/as registered before the

Principai Bench of the Hon'-ble Natiorral Green Tribunai on the

basis of letter petition inter-alia aileging mining activities bear

river Sone. It is aileged against the resiporrdent no" 5 herein that

myself is carrying on illegal mining anrl is causing obstruction to

the smooth operation of Khemria and Barun Baiughat and has

undertaken iilegal mining activitieri rvhich is endangering

Railr,r,ay Bridgelroad bridges which ;].re parts of the National

Highi,vay over Sone River.

4. That at the very outset it is stated the :"espondent no. 5, Sri Udny

Singh is nclt involved in any mining business morefull1, r,vith

regard to illegal mining as alieged c,lusing obstruction to the

smooth operation of Khemda and Barun Balughat

5. That in compliance rnith the order dated 22.11.2024 passed by

the Principai Bench, Nationai Grt:en Tri-brunai. the Jojnt

Committee constituted by the Hon'bh: Tribunal filed it's report

beiore the Principai Bench in O.A 12i'4 oi 2O2a renumbered as

O"A 17 of 2025 rnhich the deponent herein obtained frorn the

portal and it is evident from the said J,rint Committee report that

the Balughat 4,9 and 21 rnere not registered under the name of

Mr. Uday Singh as alieged by the ap6,licant. The Balughat no.4

was registered under proprietor Rangesh Kumar Gautam (M/S

OIVI Enterprises), Balughat no. 9 and 21 r,vere registered under

Proprietor Babita Singa (M/ s Gar.;tam Filling Centre) and

Balughat no. 23A \^ras registered under proprietor Upendra

3

1352



4

Y

:,>
4.

Singh (M/s Upendra Nikhil F{igh-Tec:: Con

Moreover allegation in respect of" illeg;il

23, 24, the Joint Cornmittee specifir:ally o

Balughats are non operationai.

6. Therefore from the report filed by ':he Joint Committee the

respondent no. 5 is not carrying on an,,/ mining activities orrer the

Balughat as alleged by the appiicant itnd further more from the

saici Joint Committee report it also atrlpears that no evicience oi

iliegal mining activities was observed at the alleged locations. It

is also on the face of recorci that thr re is no traces of mining

activities under or near the Bridges and the mining activities

carried out by the lawful excavator ire approximatell, 1.5 km

away from the bridges.

7 . It is pertinent to mention here that on earlier occasion in similar

allegation one Ranjit Chaudhary also moved before this Hon'trle

National Green Tribunal being O.A 189 of 2A24 in which the

respondent no. 5 herein r,lras also par:y respondent. In the said

original application report was fi;ed by the Constituted

Committee vicie order dated 30.09.2024 wherein the sarci

Committee also not found any discrepancy against the instant

responcient therein. It is stated trlat oniS- to harass the

respondent no. 5 one after another original applications are

moveci aiieging simiiar aiiegations.

Copy of the saiC Committee rep,:rt in 0.A 189 of 2A24 is

annexeci hereto and markeci i,vith the lt:tter 'A'to this aifidavit.

SC

4
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B. It is therefore most respectfully submitted that question of iliegal

sand mining causing obstruction to the smooth operation of

Khemda and Barun Balughat endangt:ring Raihnay Bridge/rored

bridges which are parts of the National Highway over Sone Rirrer,

does not arise and morefuliy the respo;rdent no. 5 is not carrying

on any mining operations.

It is therefore most respectfully su.i:mitted that the instant

originai application arisen on the basis of letter petition

subrnitted by the applicant has no legal stand to substantiate

the allegeci allegations anci therefore the same is liable to be

dismissed rnith costs.

10. That it is therefore humbly prayed tlrat Honble Tribunal rnay

pass such order/orders as it deems fit anci proper for the ends of

justice.

->u:^4 W{L,
Identified by me

-K*;
Advocate

Depclnent

vi

ot b4,L
tri
&

L.T.t.(s
Executa

I
1 0 {'

PTA, NOTARY

ocate
, KOL,KATANARE

z\du ,H IGH OCJ
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VPRIFICATION

I, Uday Singh, Son of Late Narayan Singh, tlre deponent within named

state that at Kolkata by the deponent above

named on trie
";'

r^,J

.{... M*y, 2A25 arrd say that the contetrts of

thris nos. 1 ta 7 are true to my know'ledge

submission befor,: this Honhle Tribunal.

an
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and rest are mv
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Advocate
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BEFORT T}Itr UNAt

EASTESN ZONE

o.A. lYo. 189 0l; 20?4'EZ

I).J THE MAT'TER OF

R.ANJIT' CHAUD}{AR}' .,......A]'PLI

VS

the present matter. I am competent and duly authcrized to lile the

repofi of the committee on affidavit.

2. That the instant original application has been registered on the basis

of a letter d that
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illegally excavating sand from.river sone and sand is berng extracted.

from Ghat No. 4, 9 and}l on the Sone RiVer.

3. That the instant matter was heard on 30.09.2024, lvhen this Hon'ble

Tribunal was pleased to constitute a commjttee comprising of senior

scientist, BSPCB; Districr Mining officer and District Magistrate to

visit the site in question and verily the factuaLposition.

4. That the committee fixed 16.fi.2a24 as dated for inspection. The

cornmittee inspected the three ghats (Ghat no.4, 9, and 2l) against

which allegation has been levelled by the peritioner. The findings of

the committee are hereunder: -

1. Ghat No. 04;- Ghar No. 04 has been leased to M/S OM

Enterprises, Proprie:or- Sri Rangesh liumar Gautam, the said

ghat is located in Viilage- Shamshernagar! p,O.-

Shamshernagar, P.S.- Daudnagar, District- Aurangabad. For

the said ghat Environmental Clearance has been obtained by

the agency from SEIAA vide E.C. idenrification uo.

EC2380018R199782, dated fi.A7.ZAX, Consent ro Operate

has also been issued in lavor of the agency by rhe BSpCB, both

under the Air Act and \Yater Act, daled 1 1.10.2023.

tJ
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11.

JO

The committee did not observe ally illegal sand mining at the

Ghat, the excavation is done thror-rgh JCBs (semi-autotnatic

equipment). The sand mining activirv is being carried oul up to

the water level of the river. The disfarlce beflveen the Sand Ghat

r:o. 04 and the Railway Bridge, Barun in 31 Km' A rveigl-r

briclge has beel installed for the pulpose of lveighing the loaded

vehicles and in case of over weight the excess sand is removed

and then carried by another vehicle. The sand is stored :rt

designated secondary ioading point, from where it is transferred

to another vehicle for sale'

The said ghat is having a1l area ol E6.85 hectare and tr'vo pillar

lvere erected by the agency for demarcatilg lhe area, the agency

informed that in the rainy season :he pillars erected by the11

was drowled a1d due to rise in watel level the sand mining was

not being carried out in the said ghat. The agency ensureil t|1at

the pillars will be erected again before starting the mining

activity,

Ghat no, 09:- Ghat No. 09 iras been leased to M/S Gautam

Filling Cenrre, Proprietor- Ms Babita sinha, the said ghat is

located in Viilage- Tejpura, P.O.- Tejpura, P.S.- Obera, District-

Aurangabad. For the said ghat Envi.ronmentai Clearance has

f
.i':.
.i t

"r**-1,

*

been obtained by the agency from SEIAA

:r"
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A7

identification no. EC2380018R184379, dated 28,08.2023.

Consent to Operate has also been :issued in lavor of the agency

by the BSPCB, both under the Air Act and Water Act, datecl

12.10.2023.

The commirtee did not observe anv iilegal sand mrning at the

Ghat, the excavation is done through JCBs (semi-auton-ratic

equipment). The sand mining acriviry rs berng carried out up to

the rvater leve1 of the river. A weigh bridge has been installed

for the purpose of weighing the loadec vehicles ancl in case of

overweight the excess sand is remoyed and then carried by

another vehicle, The sand is stored at designated seconciary

loading point, from rvhere ir is transf'erred to another vehicle for

sale.

The said ghat is having an area ol94.88 hectare and tr.vo pillar

wer'e erected by the agency for demarcirting the area, the agenc.v

informed that in the rainy season the pillars erected b,v rhem

was drorvned, however new pillars h;rs been erected by then-r

recently,

111 Ghat lt{o.21:- Ghat No. 2l has been leasecl to M/S G

Filling Centre, Proprietor- Ms Babita Sinha, the said 1S

4,

Yillage- Shamshern agar, P, O.- Shamshernagar, p$
1

1

inlocated

&*
**

j
1ft-'

Frf

s

District- Aurangabad. Fr:r the said ghar
.IVT

€

*€"
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AL
Environmental Clearance has been obtained by the agency fiom

SEIAA vide E.C. identification no. 8C238001PP.192726, dated

13.01 .2023. Consent to Operate has also been lssued in favor 3f

the agency b.v the BSPCB, both under the Air Act and Watcr

Act, dated 12.1A.ZAn.

The committee dici not observe aaY il1ega1 sand mining at lhe

Ghat, the excavation is done thrgugh JCBs (semi-autcmatic

equrpment). The sand miniag activir,v is being can'ied out up to

the rvater leve1 of the river. The dist:rnce betrveen the Sancl Ghat

no. 04 and the Raihvay Bridge, Bar*n in 4 Km. A wetgh bddge

has been installed for the purpose of weighing the loaded

vehicles and in case of overweight the excess sand is removed

and then carried by another veh;cle. The sand is stored at

designated secondary loading point, from where it is transferred

to another vehicle for sale.

The said ghat is having an area af 87 .92 hectare and trvo plllar

i.vere erecled by the agency lor demarcating the area, the agency'

infon::ed that in the rainy season the pillaLs erected by them

was drowned and due to rise in walel level the sand mining was

not being carried out in fhe said ghat. The committee observed

t hearry vehicles were passing through underpass of the two

r'

\]&*

P
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bridges

<*'
,.

::'

€.

d,

q

\\$

J*n

0 YT

1361



606

J

("4--
/,t.i."7

13
A copy of the report of the

committee is annexed and

marked as Annexure-1.

5. That from the above findings of the committee it may be noted that

i1lega1 sand mining is nof being carried at rhe Ghars as alleged by the

Applicant and all the three ghats are carrying sancl mining after

obtaining prior EC from SEIA-A, and Consen; ft-om BSPSCB.

6. That I have read the contents of the progress report and have

u the same and nothing maler a1 has been concealecl

pt

"1 
.2f

DEPONENT

VERIF'ICATION

verified at Parna on 16th day of January, 2.a2s, that the averments

made in the present afldavit are true and correct ro the best of my

knowledge and information derived fron: records of rhe matter and

Annexures are true copy of the original, no part of it is false aacl nothing

r:-ralerial has been cr:ncealed lherefrom.
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Annexure-l

rxsPEcTIoN REPOAT {rACT !'I$}rNG RrpOR?} Or
JOI$T COMMI??ES,CONSTITUTED IN ?HE MATTER OF

THE HON',BLE NGT CASE NO. O.A. NO. LB9/2A24/W,, RANJIT
C}IAUDHARYV/S THE STATE OF SIHAR & OTHERS;

()RDER IIATED- 30.09.202+.

The Hon'bie NGT, Eastern Zone Eench. I(o1hata, look cognizance on

the con:.plaint of Sri Ranjit Chaudhary resident cl Nagar Panchayat-

Barun, Dislrict- Aurangabad, Biharr anrl passe<l irs order dated

30.09.2024 ln tl-re matter of No. O,A. l8gl2024f YiZ, direcling the

constitution of a fact Iinding Cornmitlee to enquire lnlo the

allegations comprising of following men"rbe rs:-

Senior Scientist, Bihar State Pollution Coritrol Board,

Dlstrict Mining Olficer or his representr.tir.e,

District Magistrate or his repr-esentative oi Senior rarnk not i:elou. the

ranl< of Additional District \'lagistrate (ADUi,

The lvli.ning Officer, Aurgangabad rvas participated in the Joint

inspection.

The District lvlagistrate, Aurangabad nominated Sri Lalit Bhushan

R.anj an, Addi.tionai District M agis trate, Auran gab ad.

The Additional District Magistrate, Aurangabad has fixed the date ol

inspection on 16. 11 .2A24 with the consensus of the me mbe rs of joint

committee.

s Om Sngerprises, Prop.- Sri Ranqesh l{umar G;rutern:, art

Sone River Balu Ghat No.- 4, Sand Ghat on S

JV

1

(i)

( ii)

iiii)

A:rd, directed that the commiltee shall visil the sile in question and submlt

a Fact Finding Report rvith regard to the allegations made in the

Original Applicaiion.

The Bihar State Pollution Control Boaru nomi.r:.ated Sri Arun Kurri{::,

the Board Analyst and Sri L{anoranian Xumar Singh, the Regional

Of{icer, Gaya vide its Letler No.2134 dated: 24,1.A.2024

3

4

5

at fulauza/Vi11.- Shamshernagar, P.O. Shamshernagar, P
jri

nagar, Dlslrict- Ar-rrnagabad.

Page 1

i*
s

5
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, (i) The r::embers of the Joint Cornmittee u,as met at the site of

Beriu Ghat No, 4, Barun Aurgnagbad at about 10:3O. a.m. on

24.11.2024 and as per the clirection, inspected lhe BaLr-r Ghal

Site No. 4, Barun, Aurhagab:rd. The Joir:t Commi[tee also

verify the issues raised by the complaina"nt and compliances ol

Consent to Operate {trmission), Consent to Operale (Discharge)

and Conditions of Environmental Clearance issued by the

Bihar State Pollution Control Boarci a::d State Environment

Impact Assessment Authority (Strl.LA), IJihar.r.

(ii) Sri Uday Kumar Singh and Sri Munna Shar representatives r:f

Sri Rangesh Kr-rmar Gautam ak:ng rvill-: the other oliicels ol the

balu ghat were present cluring lhe r.,isit i,f the Joint Committee.

{iii} An Environmental Clearance has br:en granted by lhe Slate

Environment Impact Assessment Author:it], (SEIA{), Bihar rride

. its E.C. identification No.* lic23B00iERl9q782, Iiile No.-

SIAI l lQ2A53 /2022 dated: 13.07.2023

{iv) The Bihar State Pollution Conlrol Board hcrs granted Consent

to Establish (IVOC) vicle letter no.: 1773 datecl: 14.09.2023

; Emission Consent Ord,":r'vide letter no.: 205'7

datecl: 1 1.10.2023 and [tischarge Consent Order

vide letter no.: 2058 dalecl: 1L.10,202:, to il,I/s

Om Engerprises, Prop,- Sri Rangesh K:-imar Gai-tlarn, :rI Warcl

No.* 9 Near Church Daudnagar, I)ist.- Aurangzrbaci to operate

his sand r:rining activity al Ar-rrnagnal,ad Sone Giral No.- 4,

Sa::d Ghat on Sone River of Dist.- Ar-rr:ingabad for the Area

86.85 hectare, situated at Mauza- Shan:shernaga{', Vill.

Shamshernagar, P.O.- Shamshernagar, P.$. Daurlnagar,

District- Aurnagabad.

Observations af the Committee:

a. The illegal sand miniilg was not observecl in nearby area of

t1-re ar:thorized mining lease area.

t

-i5

$.J

VT

{v)

Ccordinate Fil1ar S1. No. - 1

6'33.11"9) and Pillar Si. Nc.- 2

i?5o05'12.36"N,
(25o05'33.84"1{,

Page 2 of 7
l,
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84o26'43-95"E) rvere found at irs rlesignateci place ,1'hc i:iileir
was not observed at nearby GpS iocation (25o05,4g.40"N,
84025'52.89"E). The representatives stated that cluring the
rerinv season the pillars rvere ct:.o..vnec1 a,,l,ay by water
current. 'lhey also statecl that rhe warer of scne River iras
subsided a coupLe of rveek and mining activitv is not started
at this location, Thev assured that tl:e pi11ar will be greif:eci

before start of the n'rinir:g activitv. No nining activitv rvas

observed in that location.

c' The excavation of sand was being carriecl out by the J.c,Bs
(a Semi-Automatic trqr-ripment).

d. The sand mining aLctivities lvere carriecl ourt r:p ro ilre \\,arer
leve1 cf the river.

e' Balu Ghat No, 4 is loca;ed at GpS Locarion 2s" 5'2s.27 N.

84"26'3!.27"V,. The distance betrveen the Balu Ghat No. :t

and llails'ay Birdge, BarLrn is aboui. 31 I(m (rrreasure on
Google Map).

I' They i:ave installed weigh Briclge c,n the rvay lor r,veighing

the loaded vehicies. The extra sancl u,as unloadecl irom the
vehicle and stored ,ear by the br crge, rvhicrr is remo'ed
lrom time to time thror_rgh othe:- r,ehicLe s.

g. They har,'e stored sand at the designarecl seconclary Loacling
Poinl, from rvhere it is transfer to a:rother vehicle ibr sare.

7. xl/* Gautam Filling centrer {sand Miaing project), prop.- Ivls Babila
Sinha, D/o Sri I(rishna prasad Vill.- I{hemda. p.O.+ p.S.* Barun, at
Aurnagnabad ha'ing sone River Balr_r Ghat No.- 09 on sone River at
Mauzafvill.- Tejpura, p"o.- Tejpura, p.s. obera, Disrrict- Aurnagab;rd.

{i) The members of the Joinl Committee was etrrivecl at the site of
Sone River BaIu Ghat No. Og, Obera, Ar:rgnagbacl ert aboul

00 p.m. oo24.ll.2A24 and as per the direction, inspected
Balu Ghat Site No. 9, Obera, Aurhageibad. 'l.he Joint

ttee aiso veri$r the issues raisecl by the ccmplainant ancl

{

Page 3 of 7
,?
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compliances of Consent to Operatr: (!,rnissioni, Cansent lo

Opera"te (Dischargei and Conditions of lfnvironmental

Cleara:rce issued b3, the Biirar Slate Polh-rtior-r Cr:nLrol Boarcl

and State Environment lmpact Assessnrent Ar-rthority (SEiAA),

Bihar.

Sri Ranjan Kutnar representative oJ'the Nls Babitar Sinha along

with the other office rs of the Balr-r Ghat \l,'el'e present during rhe

visit of the Joint Commiltee.

An Environmental Clearance has been gra.nted by the State

Environment lmpact Assessnrent Authority (StrlAA), Bihar vide

its E.C. identi{ication No.- EC23800i8R184379, File No.-

SIAi 1 {Q2A89 I 2022 dalecL: 28.08.2023

The Bihar State Pollution Controi Board has granted Consent

to Establish (NOC) vide letter no.: l"!140 date d: 27.a9.2023

; Emission Consent OrCer vide Letler no.: 2061

dated; 12.1A.2023 and Discharge Consent Order

vide letter no,: 2062 dated: 12.10.202,} lo li{s

Babita Sinha, D/o Sri Krishna Prasal Vi11,- Kirenda, P,O.+

P.S.- Barun, al Aurnagnabad having Sone River Ba1r,r Ghat

No.- 09 on Sone lliver at lbr the Area of 94.8E hectare, situatcd

at Mar-rza/Vi11.- Tejpura, P,O.- Tejpltra, P.S. Obera, DistricL-

Aurnagabad.

Observations of the Committee:

a. The i11ega1 sand mining \\ras nr:i obsen,ed nearby area

of the authorized mining area at about the GPS

24.89934,84.210835.

b. Ceo Coorciinate Pillar 51. No. - 1 (25"01'

pilJar was newly grafted at this location

representatives stated that dr-rring the rain,lr seast]n

it is

was

(iii)

( it')

(v)

t.{ *

la.

*

observed in that location.
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84"19'33.62''E) rvas fourrrl at its c1e:;ignated
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c. The excavation of sand was being carried out by lhe

J.C.Bs {a Semi Automalic Eqi:ipnrrnt)'

d. The sand minir:g activities were carried out up to the

lvater level of the river,

e. Balu Ghat No. 9 is locatecl at GPS Localion

25"01.'1.26"N,84"19'3l.2B"E.Theclistancebetrveenthe

bounciary of the ghat ancl RaihvrLy L3irclge is about 17

Km [measure on Google MoP)'

l. 'fhey have ir-:.stalled Welgh Br:dge on the way for

rveighing the loaded vehicles. Tire extra sand rvas

unloadecl from the vehicle and stored near by the

bridge, rvhich is remcvecl frclrn tirrle to time lhrough

other vehicles.

g. They have stored sancl at the Cesignated Secondary

Loading Point, frorn I'here it is transler to ;Lnother

vehicle lbr sa1e.

E, &1/s Gautam Filling centrer (sand Mining P:oject), Prop,- Ms Babita

sinha, D/a sri I(rishna Prasad vi1l.- Khemcla, P.o,+ P.S.- Barun, at

Aurnagnabad. having Sone River Baig Ghat Nc.- 21 orL Sone ltlver at

hlauza/Vil1.+P. O, +P. S. Golhauli, Block- Barun' District- Aurnagabad'

(i) The members ol the Joint Committee tr,as arrived at the site of

Sone River Balu Ghat No, 21, obera, ;\urgnagbacl at aboi:l

1 1.0O a.m. on 16.1 i .2024 ancl as per the direction, inspected tl-re

Balu Ghat Site No. 21, Barun, AuriragabaLl. The Joint Cortmiitee

also verify'the issues rarsed by the complr,inant eind compliancr:s

of Consent lo OPerate {trmission), Consenl to Operate {Discharge)

and Condilions ol Environmenta] Clearance issr-red by the

Slate Pollutior-l Control Board a.ncl Stat: llnvircl"rmerlt

Assessment Aulhoritll (SEIA/\), iSihar '

;; ' 'r:

\+ l:,.)

g

3

*
*

I

thc Joint Committee,

Page 5 ol 7

.k
Ranjan Kumar representative of the lr''Is Babita Sinha

the other of{lcers of the Balu Ghet n'ere presenl d
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liii]

livl

Iv)

An Environmcntal clearance has l:eel grantecl by the state

Environtnent Impact Assessment Authority [SEIAA]' 13ihar

vicle irs E.C. iclentificatior-r No.- EC2:380018i1192726, f;ile

No.- SIA/1 {{2A52 /2022 dated : 13'o''7'2o 23'

The Bihar State Pollution Cc;ntrol tsoard has grante d

consent orrlers to Nls Ilabita sinl'ra, l)/r: Sri I{ris}-rna Prasad

Vill.- I{}remda, P.O.+ P'S.- Ijarttn, :rl Aurn;rgnabad having

scne River Balu G}:at No.- 09 0n Sor':e lliver at lor the Area

ofBT.g2hectare,sitlrateclatN{ar"rza/yi11'ap'o.+P.S.
Co thau li, B lc c1<- Baru n, D i strict- Ai:n'ragabacl'

a. Establish Consent Order iNOCI vide letter no': 1774

dated: 14.09-2023

i:. Emission Conserlt O:'cler virle le ttel" no': 2065 ciate d:

123A.20:13

C. Discharge Consent Order vicje letterno.:2066 dated:

12.10.2023

Observalions of the Cornmittee:-

a. Traces of illegal mir-ring lvere :tot observc-d artywhere

outside ar:thorizeri mining irl'€il i'e, al-ca grantecl

r.tncler Iease'

b. i{eavy vehicles \vere passir-rg through utnderpass of

the two parallel railrvay briclges [betrveen Piilar No.

45ar-rri46J,ancltwoparallclroadbridges(P-4'c)allcI

P-50l. Present1y, l<accha l-e;ic1 is 
'l\'vay 

fron-r thc

pillars.

c. Geo Coordinate Pillar Serial :rumber'* 1

4g.L52O" N, 84" 14' 3:-'0550"8 I and Pil

(') a-a ,5

rrunrber.-4 [24" 55', l-7.1480"N, 84-" 14', 4.35

{ r-/ Ilar eI'

P

sand ghat -21 were not at it's de signated p1

$"
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shifted to the GPS Location 24.92123483o, 84.242973"&

24 .929983a, 84.22432270 respectively. The representatives

stated that during the rainy season the pillars were

drowned away by water current. They have installed new

pillar but due to unavailabilit3r of the GPS instrument il
can't be fxed at its original location. However, mining

activity was observed in its own miniag area.

d. ?he excavation of sand was being carried out by the

J.C.Bs {a Semi Automatic Equipment}.

e. The sand mining activities were carried out up to the rvater

level of the river.

f. BaluGhat No. 4 is located at GPS Location 24.921234830,

84.242973o. The distaace between the boundary of the

ghat and Railway Birdge is about 4 Km (measure on

Google Map). The sand loaded vehicles are plying within

the boundary ofSone river and passing through

underpass of the above mentioned four bridges.

g. They have installed weigh bridge on the way for weighing

the loaded vehicles. The extra sand was unloaded from the

vehicle and stored near by the bridge, lvhich 'is'removed

from time to time through other vehicies.

h. They have stored sand at the designated

Loading Point, aom where it is transfer to ano

for sale.

?{ \
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District Mining
Officer,

Aurnagabad

{Manoranjar\
i(umar Singh)

Regional Oflicer,
BSPCB, Gaya

{AM Kumar)
Board Analyst,
BSPCB, Patna

Additional District
strate
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BE[*'ORE TI{E NATIONAL GREEN TRIBUNAL

HASTERN ZCNAL BENCH, KOLKATA,

14 EST BENCAL

O.A. No. 17/202s lEZ

In the matter oJ :

Dharmender Chlrucihan" 8s C)rs.
..Applicants

-Versus-

State of Bihar &r Crs.
If ^-^^* r{ an tc.,.,l\L t)IJUl l\-lL-l rLJ.

COUNTtrR A}TFIDAVIT CN BET{ALF

OF. RESPONDE}T? }TO. 05

\]:

z*
,y,

I

:r

KRISHNENDU BERA
A l--^ ^^r^ I li-l^ 

^^.---+ 
/1 -1-l\( lv(,L.a-l-t:. I:rpr r \,(,Ll t r-. r-.a.!(-'t-ttta- --o--

Email : krishnendr"rbera9T (@grnail. com
h4ot- : 9804470595
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